IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABM.D BENCH

AT HYDERABAD

|

O.A.No.1221/93 Date of Order 30,.9,93

lBetueen

1.M.Sathoji

2.P.Sudhaker
.o Appli?ants

AND

1., The Senior Post Master, Head Post Office
Secunderabad - 500 003,

2,The Director-General of Posth-
Dak Bhavan, Sansad Marg,
New Delhi - 110 001.

3,The Sr,Supdt., Post Offices,
Secunderabad,

*+ Respondents

Counsel for the Applicants : Mr, Krishna Devan

Counsel for the Respondents ¢ Mr, N.R.Devaraj

CORAM
- |
THE HON'BLE MR.JUSTIEE V,.NEELADRI RAQ § VICE-CHATRMAN

THE HON'BLE MR.P.T.THIRUVENGmM t MEMBER (ADMN).

Contd:, 2,



0A.1221/93

Judgement

(as per Hon. Mr, P,T, Thiruvengadem, Member (Admn.) )

Heard Sri Krishna Devan, learned counsel for the

applicants and Sri W,R. Devaraj, Standing counsel for the

respondents.
2. The two applicants in this 0A were working as Pos t-men

(LGO's) in the Secunderabad Division, iIn the years 1988 & 1989

N
applicants qualified as Postal Assistants resspeetively in
N

the Departmental examination. Priorrto promotion to the
higher cadre, the applicants underwent induction to Postal:
Assistants Training in the PTC, Mysore, from 16-8-1988 to
5-11-1988 and from 17-7-1989 to 6-10-1989, respectively,

The training programme is residential and board and lodging
at the Training Ims titute are compulsory. This QA has been
filed praying for reimbursement of mess charges and for the
payment of %th of Daily Allowance -for the period of training
as above as the same was not .alloued by the administration
(Respondents)-.

3. _ i1naccordance with the Government of India QOrders quoted
below SR.164 at Item (5)3 of the Suamy's Compilation of
FR&SR Part-II, Travelling Allowances, at Page-192, eu@étar
tiaon participants in cases as above are e ligible for actual
expenditure on board and lodging plus th of full Daily
Allowance. Hence, the applicants are entitled for the smpunt
claimbd by them, The above point has been squarely covered
in the order by this Tribunal if OA.741/93. Accordingly,
the applicants are entitled for reimbursement of mess

charges plus 4th Daily Allowance for the training period



at PTC, Mysore, from 16-8-1988 to 5-11-1988 and from
17-7-1989 to 6-10-1989 respectively as prayed for. It

is needless to say.that any amopunt paid towards the
reimbursement of the above charges already, by the admin-
istration can be deducted.

4, This DA is ordered accordingly at the admission stage.
No costs. This order has to be impmeﬁented Wwithin a period

w

of six months Prom the date of receipt of the same.

7-3. 0

S —
(PT Thiruvengadam) (V. Neeladri Rao) Y
Member (Admn) Vice Chairman

Fooel

! . Date : September 30, 1993 . 52;) ;;
] )
: Dictated in the Open Court ty Registyar(d)

To
1. The Senjor Postmaster, Head Post Office,
Secunderabad-3.
sk 4\1—“'
2. The Director-General of Posty Dak Bhavan, ’
i Sansad Marg, New Delhi-l,

3. Th#Sr.Supdt.of Post Offices, Secunderabad.
4. One copy to Mr.Krishna Devan, Advocate, CAT.Hyd.
5. One copy to Mr.N.r.Devraj, Sr.0GSC.CAT.Hyd.
6., One copy to Library, CAT.Hyd.
7. Cne spare copy. '
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IN THE CENTRAL ADMINI STRATIVE TRIBUNAL L
HYZERABAD BENCH AT HYDERABAD N

e

THE HON'BLE MR. JUSTICE V.NEELADRI RAO l
, VICE CHAIRMAN

THE HON'BLE MR, -B.GORTHI :MEMBER({A)

D

-CHANDRASEKHAR REDDY
MEMBER( JUIL)

AND .

THE HON'BLE MR.P.T.TIRUVENGADAM:M(X)

- THE HON'BLE MR

7 ) ' _ Dateds: RO C\ -1993. 3
/. ' .

"

3
BRBERY JUDGMENT ¢

A

M.A./R.A./C.A.,NO.
in

0.A.No, YL 2 \C\g |
T.A.No, "~ (W.P. N

Adnitted and Interim directions
issued ' o

Allowed,

. _
Disposed of with directiorns
Dimissed. ' -

Dismigsed as withd&rawn
Désmigsed for default,
Re jected/Ordered.

No order as to costs.
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